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Date of decision - 20th No'iember, 1939. 

Dipti Kumar Moharita, 
Son of Raimohan Moharita, 
village- Badahrahrnanrnara, 
P.O. Patharchakuli, 
Via- Deoli, Mayurhhanj. 
working as Casual Labourer 
for escorting mails in Baripada- 
Deoli Line under S.D,I.(2) Baripada(West) 
SubdiViSion, 3aripada-75701. 

Applicant 

Versus, 

Union of India represented by 
the Secretary, Department of Posts, 
New Delhi. 

Postmaster General,.Jrissa Circle, 
Bhubaneswar- 751001. 

Superintendent f Post Offices, 
Mayurbhanj Division, Baripada-7 57 001. 

Sub-Divisional iflsector (Postal), 
West Subdivision, Baripada-757 001, 

0*49 	 Respondents. 

For Applicant 	 - Mrs. S.L..Pattnaik 

For Respondents 	- Mr. Tahali Dalai, 
A.S.C. (Central) 

C 3RAM 

THE HJNJURABLE MR. 3.R. PATEL, VICE- CHAIRMAN 

A N D 

THE I-I3NOURA3LE M. N. SEN GUPTA, MEMBER (JUDICIAL) 
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Whether reporters of local papers may be allowed 
to see the judgment ? 	Yes. 

To be referred to the Reporters or not ? 

Whether Their Lordships wish to See the fair 
copy of the judgment 7 Yes, 

J U D C £4 E 1I P. 

B.R. PA'ri, VICE-CHAIRMAN. 	The applicant isa casual laboirer who was 

appointed to do the work of escorting the postal daks with effect 

from Jurie,1998 at a daily wage of Rs.12/-. The prayer of the 

applicant is that his wage should oe fixed pro rata basis on par 

with the employees of the Postal deparnent and to absorb him 

in regular vacancy in group 'D' category. 

The respondents in their countr have main;ained that he being 

a casual worker is given da.tly wages and that there being no vacancy 

in group '0' category in the Mazurbhanj Division, it will not be 

possible for the department to give him a  regular job. 

4e have heard £4r3. S. 7-1.Patriajk, learned counsel for the 

applicant and Mr. Tahali Dalaj, learned Additional Standing 

Counsel for the Central Government and perused the papers. 

Mrs. Patnaik drew our attenti )fl to the Supreme Court judgment 

dated 27th Jctober, 1987 in grit Petition No.373 of 1986 pursuant to 

which the Director General, Posts has issued the circular dated 

10.2.83, a copy of which is at Annex ire-5 and contended that the wage 

of the applicant should be fixed keeping in view the instructions 

contained in the aforesaid circular and whatever arrear is due 

should be paid to him. 
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We have perised the copy of letter No.45/95/87-SP3-.I 

dated 10,2.88 of the Director General, Psts, New Delhi issued 

under the signature of the Directr (ST). These instructions 

have been based on the judgment of the supreme Court dated 

27th October, 1937 in 4rit petition No.373 of 1936 regarding 

payment of wages to casaal laboirers. In  this judgment th 

supreme Court directed that the wage of the casual workers 

should be fixed at the minimum of pay scale 0f the regularly 

employed workers in the corresponding cadre but without any 

increments and allowances other than the D.A. and additional 

D,A.. The D.-17. 1 9 instructions are that the casial labourers 

should be paid wages worked out on the basis of minimum pay 

in the pay scale of the regularly employed  workers in the 

corresponding cadre but withut any increments with effect from 

5th February,186, As this is a departmental circular, no reason 

has been advanced as to why the instructions of the D.G. have 

not been complied with by the local postal authorities. We 

therefore direct that the wage of the applicant should be fixed 

accoding to the instructions issued by the Director General,Posts 

New Delhi cntained in his let:er dated 10.2.88 a copy of which is at 

Annexure-5 and the difference in the wages should be calculated 

with effect from the day he has been appointed and paid to him 

within three months from the date of receipt of a copy of the 

j udgment. 

As regards the prayer for regular absorption of the 

applicant in a Group 'D' post we direct tha the case of the 

applicant shoild be considered in the light of the scheme 

prepared according to the judgment of the 3upreme Court and 

seniority and suitability of the applicant. 
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6. 	The application is accordingly disposed of, leaving 

the parties to bear their own costs. 

/ 

........... 

VICE - CHAISMAN. 

N. SEN GUPTA, MEM3R (JUDIcIAL). 

I agree. 

.. 	........•.............. 
MEMBER (JUDICIAI) 

Central Adninistrative Tribunal, 
Cuttack Bench, Cuttack. 

IV 	
The 20th November, 1989/ Jeria,,$rPA. 


